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OR.D E 

.L.uavastha 

Heard ,  id. counsel 21 M, Banerj ee on behalf of the 

applicant( respondents in O.A.) over an application filed by 

them for extensicn of time for inlementation of the Judgment 

passed on 19.11.97. It is admitted by the applicants(respondents 

in O.A) that. they did not tile application before the expiry 

of the period granted by the Tribunal and it has been filed 

after expiry of the period as granted by the Tribunal in the 

order itself. M. Banerj ee submits that the application has 

been filed after 10 days  of the expizy of the period. Original 

respondentsapp1ted for condonation of delay. 

2. 	We have considered the  submissions of the ).d, counsel 

both the parties. Mr. De appears on behalf of the opposite 

party. We condoned the delay for the interest of justice 

w-and the respondents(in O.A.) are allowed another three monthd 

time to implement the j udgment s.bj ect to condition th 111 


